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[afr avih]
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(vi) Law aAND ORDER SITUATION 1IN
KARNATAKA,

SHRI S. NANJBSHA GOWDA (Has-
san): Sir, I would like to bring to the
notice of this august House and aiso
to the Minister of State for Home Af-
fairs who is right now here regarding
lawlessness prevailing in Karnataka,.

MR. CHAIRMAN: You have to read
out what you have already sent to the
office, You cannot go beyond that.

SHR] S. NANJESHA GOWDA: Kar-
nataka Government has failed to ain-
tain law and order. Yesterday one
man was killed. More than 200 cars and
a number of buses have been burnt.
Goondas are let loose at Bangalore and
other places in Karnataka. Hence 1
request the Prime Minister, who is also
the Home Minister, to take note of the
situation and help the innocent peonle
of the State by sending the C.R.P. since
State police is sllent and also get the
report from the ‘Governor to take
suitable action.

I want to add one more sentence.

MR. CHAIRMAN: It would not be
recorded.
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SHRI S. NANJESHA GOWDA:¢*

MR. CHAIRMAN: We shall now take
up Private Members’ business. Bills to
be introduced. Shri Kanwar Lal
Gupta—absent.

15.09 hrs.

EXPORT AND SURPLUS REMUVAL
BILL*

SHR] D. D, DESAI: (Kaira): 1 beg
to move for leave to introduce a Bill
to extend the time for purchase and
distribution of surplus agricultural
commodities for relief purposes and to
establish a Surplus Commidities Cor
poration.

MR. CHAIRMAN : The question is:

“That leave be granted to intro-
duce a Bill to extend the time for
purchase and distribution of surplus
agricultural commodities for reliet
rurposes and to establish a Surplus
Commodities Corporation.”

The motion was adopted.

SHRI D. D. DESAI: I introduce the
Bill.

CENTRAL EXCISES AND SALT
(AMENDMENT) Bill.*

(Amendment of article 1, 2, etec.)

SHRI R. D. GATTANI (Jodhpur):
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the Cen-
tral Excises and Salt Act, 1944.

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Central Exciseg and Salt Act, 1944.”

The motion was adopted.

**Not recorded.

*Putlished
22.12.78,

in Gazefte of India Extraordinary, Part II, Section 2, dated
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